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is not to be recovered from his pension. The appli-
|
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( By Hon, Mr. Justice U.C. Srivastava, V.C)

The epplicant retired as Head Master in the
Orddnance Factory, Kanour on 1.2.1980. His pensio=-
nary benefits were computed and thereafter payments
were made to him. According to the applicant he was
entitled to a sum of B5.691/- per month as pension
but he is being paid only Bk .604/-. The applicant
received a sum of %.21162.50;3 pension from 1.2.80
PO XKIIHX to 19838, Thereafter he received @ letter
on 19.4,.38 from the respondents for recovery of the
amount R .3765.60p M clleged to have been paid

-

in excess, 2]

2, The applicent made a representation aga -n
the same on 25.9.88 requesting that %& the amount
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cant has challenged the said recovery,obviously
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no recovery could heve been ma
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w&- from gratuity ond not from any pension ﬁa*l:
there is no werrent for his contention. ma
applicant ohallenged the recovery as well as the
short fixation of the gension. In ihis connection
he filed & representation. Incasé the respondents
would heve disposed of the représentation taking —

into considerstion the plea of the applicant,

approach this Tribunal.

4, Accordingly, this applicetion 1S allowed.

| ]

The respondents cre 4irected to dispose of the
representetion dated 25.9.88 within 3 period of
two months by & speaking order particulsrly om
the point &s to wheilher the applicant's pens ion
nas been correctly fixed or not and whether the
recovery has been méde from pension or from
gratuity fram computed velue. Before meking
recovery it is to be sscertained that whether
an opportunity of .ineing heard has been given ta
him or not. It will be opesr for the authority
to give en opportunity of hearing to the

applicant. . JH

5. with these observetions, this applicat ion

stand disposed of f finally.




